2/1.3.96

MES,
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O.A, ~« 6/96

Hon'ble Mr. K D.S2&ha, Member (A)

A—————ca——y
\

Heard the learned counqel for the apollcant.
Admit. Is ue nctices” to the respon'ents to fnle

‘ written statement wittin six weeks. Rejoinder, if:any,
may be filed within two weeks theredfter. Requisites
to be filed wifhin & week., List this cese on

1.3.1996 before the Reolstrcr for completvon of

pleadlngs. ' )

Q/ ” "E - - . 0
e1’EfBT§;;;M;——’~/

Merber (A)

Shri, M, L., Paswan, Registrar Incharge,

e o 00

Nobody is present on behalf of either of. the parties.

Notices have been issued to the respondents on 10.1.96,

Sr has not been received as yet. Put up on 10,4,96 for

A

'( M, L, Paswan)
Registrar 1I/C

filing the W/s as well as receipt of SR.

Shri M,L.Paswan, Registrar. Incharge

* 98,

WS has not been filed, List on 10.5.96

e

( M.L,Paswan )
Registrar I/c.

for filing Ws.




- 4/10.5.96

_ . Shri. M, L. Paswan, Registrar Incharge.

The respondents are represented by junior to Mr.

up on 30.5.96 for filing the W/s.
s . P

Regilstrar I/C

{
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B , . ) )Qg/131§}74“ﬁﬂt-—’
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‘Learned Counsel for the appljcant is present!
. . 1

and prays for time for filing the W/s. [Prayer allowed

VG. E‘.‘

i

( M. L. Paswan )
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6/8.7.96

SKS

A aab

. OA=6/96
'S_hr'i M.L.Péswan, Regiétrar I/c
Shri D.G.Dastidar, learned Junior counsel
to Shri Gautam Bose, counsel for the respondents, is
present. W.S. has been filed in this case on behalf
of the Respondents. Learned counsel for the -applicant

to file Rejoinder, if any. List on 30.7.96 for

( M.L.Paswan )

‘ /
Registrar I/c .~/

f£iling rejoinder,- if- any.



8/20.9,96 Sri. sS. P, Sinha, Dy. Registrar Incharge.

The learned counsel for the applicant is present
and prays for time for filing the rejoinder. Prayer

allowed, Put up on 11.10,96 for filine the same.()

. . 4hﬁ“. : S ( S, F. Sinha )

o o o . Dy. Registrar 1/C

Al

9/11.10,96 , Sri. M, L, Paswan, Registrar I/C, %

e 00

s

.l't ) \v
The learned junior counsel to Mr. G. Bose

is present on behalf of the respondents, W/s have been

filed on behalf of all the respondents. Rejoid@er'has N
not been filed on behalf of the applicant. Although o

sufficient time was given/therefor¢7Let the case be

rlaced before the Hon'ble Bench for further direction,

fixing 31.,10,96. 5 i

;4% i
7 }

~ ( M, L, Paswan )
PKL | : Registrar I/C

10./ 31.10.96. List this matter on 23.12.96 for hearing.

| \J§§Q¢w/

/ces/ | | - (V.N. Mahrotra)

Vice-chairman



0A - 6/96 )
11 / 23 12.96. On the request made by Shri vautam Bose, the
- R " ¢counsel for the respondents, the case is adjo, rne&

to 11.,2.97:.for hearing..

/\bss/ (KJdo Saha) -« -~ o (v.N. Mehrotra)
Member (A) ' | Vice-chairman

12,/ 2&x2 1¢.2.97. On the request madve by the learned counsel_ for

the applicant,

the case is adjourned to 19.2.97 for

; hearing. b ::j

o | | (V.N. Mehrotra)

- OBS/ ' P | - vice-chairdan
13/19402.97 Shri P. Kumar, counsel for the applicam-_,

Shri G. Bose tkTel iﬁbkEQe respondents.

Learncd counsel for the zespondents prays
for two weeks ‘time to seek instruction from the depart-

meént in support of the charge made against, the applicant.
Prayer ail owed, :

. . - - - List on 17,03,1997 for hearing asrpaért-heard
~case, ' { -
: ‘ ; x
s | | | A (v .N. Mehrotra)
c » L | o - . o v1ue-Chalrman

1144/ 17.3.97. On the request by Shri Gautam Bose, the legrned
counsel for the respondents with consent of the analican%'s

counsel, the case is ad30urned to 4.4.97 for hadrlng as

part-heard matter.
R e

Yeps/ | S | (VoN. Mehrotra,

Vlce«;hdlrman
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f 0A - 6/96 "*45'“'

15./ 4.4.97, Shri P. Kumar , the counsel for the applicant.
Lo . .
: Shr% Gautam Bose, the counsel for the respondents.
[
! On the request made by Shri Gautam Bose, the

counsel for the respondents , the case is adjourn;d_

to 22.4.97 for hearingo . . \N )
‘ Wt

/ces/ S ) * (V.M. Mehrotra)
T ‘ ' . . Vice-chairman |
| | v
16/22 .04, 97 On the regquest made on behalf of Shri P. Kumar ,

1 . -

the lsarned counsel for thevgpplicaht, the case is

adjourned to 1.5.97 for hearing befors the_. Single
Mmember Bench. ) ’ (} I
\ - . '\/\\\Af'
/ces/ | (V.N. Mehrotra)
! o o Vice-chairman
17}/ 1.5.37. Shri P, Kumar, the counsel for the applicant. {?( J

Shri'G. ?os§, the counsel for the respondents.

J By mutual consent, the case’ is adjourned to .

be listed on 1.7.97 for hearing before the Sing%;@ffmber Bench.

/CBS/ (K. muthu Kumar) - : ~ (V.N. Mehrotra)

Member (A) Vice-chairman

o

18/01.,07, 97 None for tueapplicant.:
Shri Y.Bose, counsel for the respondents,
List on 07.08.1997 for hearing N i
| |
|

(Ven.Mehrara)
S KT ' } : vice~-Chdairman

|

19/07.08.97 None for the applicant. | v
Shri G.Bose, counsel for the respondents, .
The applicant or his counsel is not preseni
today also. The 0.A., is dismissed for default,

(Y .N.Mehrotra)
Vice-Chairmap f




